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. \S/ﬁhigher pay fixation ?n the cadré of J.E.(Civil) and his

\ i
JUDGEMENT

.2 ..

)(As per Hon'ble Shri R.Rangarajan, Member(Admn,) ) (

|
Mr.S.Ramakrishna‘ Rao, leatned <counsel for the

applicant and Mr.V.Bhimanna, iearned standing counsel for
|

the respondents.

2. The applicant| in this OA:joined as Higher Grade’

- - . - - - . 1_]_'_ - [P UV VR - | - -

Draftsman Gr-III. The‘applicant wés promoted as Draftsman
Gr-II w.e.f.26.12.71. He was confirmed in that post on
31.3.73. He was later| promoted aé Junior Engineer (Civil)

on 20.1.77 and he joineg in that post on 30.1.77.

3. In the meantime a memo was i%sued beafing No.22-5/92-

TE-II, dated 23.8.93 (A-1) conveying the sanction of the

Telecom Commission for|introduction of three grades in the

\
of Rs.330-560, Rs.425-700 and Rs.550-

pre-revised pay scales

750 designated as Draughtsman Gr-III, Draughtsman Gr-II and

Draughtsman Gr-I respectively. Thus, there will be 3 grades

of Draughtsman in the Telecom Department.It is further
stated in para-4 of tﬁat memo tha% the revised pay scales
will be admissible notionally f?om 22.8.73 and -actual
financial benefits from 16.11.78 or from the date of their
appointment/promotion ﬂn each grade whichever is later. The
applicant submits that he 1is eligfble for consideration to

the post of Draughtsman Gr-I as hel had completed 4 years of

service in the grade eﬁrlier to hisg promotion as J.E.(Civil)
‘ |

on 30.1.77. As he was posted as|Gr-II Draughtsman w.e.f.

. | :
26.12.71+ the applicant submits if he ha.  been promoted, to

; _
Gr-I in the scale of pay of Rs.550-750 on the basis of the

memo- dated 23.8.93 he would have gained for his fixation of

“pay when he_ﬁi%mmted as J.E.(Civiq).As the respondents fail
: : i
to fix him in the cadre of Draughtsman Gr-I earlier to

his posting as . ‘ ! ‘ .
/J3.E.(Civil) in view of the memo dated 23.8.93 he lost his

|
s

hY
"
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.

juniors/came via the Draughtsman G%-I was fixed in a higher

pay fixation when they

to draw lesser pay than his juniors.

benefit of pay scales

became J.E.iand thereby he was made

|

in the debartment of Telecom the
‘ I

applicant submitted a representatioh on 23.9.93 addressed to

R-2.

disposed of.

4, This OA is fi

It is stated that represéntation is still to be

led praying; for a direction to the

respondents to effect the orders co?tained in the memo dated

23.8.93 and the Ministry of Finande bearing No.13/aA/IC/91,

dated 19.10.94 (A-3) n

otionally wie.f. 22.8.73 instead of

13.5.82 of notional: promotion to Gr{f draughtsman and actual

benefits w.e.f. 16.11.78 instead of 1.11.83 and to allow him

to draw arrears of Rs.7

5. No reply has be

not understood why the

6. In view of

direction is given:-
If the appli

Draughtsman Gr-II and

due to the memo of the

1,650/~ with penal interest of 21%.

2en filed ingthis'connection. It is

respondents fé??‘to file the reply.
i

the above dontention the following
cant is en%itled for promoticon to
Gr-1I from a Edate earlier to 30.1.77

Telecom divﬂsion in August 1993 and

the Ministry of Finance memo datéd October 1994 then he

should be shown as hav

le

ing been prémoted to that cadre and

his pay,notionally fixed on that b%sis provided he fulfils

eligibility

the/ conditions for those posts.

due to him has to be gi

post of Junior Engineer

|
én that basis if arrears
|

ven. His pay fixation in the higher
| ‘
(Civil) and |further promotion to the

higher graae should also be done on the basis of the pay

fixation in the cadre of

Draughtsmani.

7. Time for compliance is four ﬁour months from the date

of communication of this order.

Inorder to get the
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:,: }’-

8.. The O.A. is ordered accotdingly.

ember (Judl.)

\1.’ \O"(i ')
Dated : lst October, 1997

(Dicéated in Open Court)

No order as to

(R. RANGARAJAN)
Member {Admn. )
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1.
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3.
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9.
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The Secretary, Telecom Board, Sanchar Bhavan,
No.a, Asoka Road, New Delhi.

The Chief General Manager, Telecom A.P. Circle,
Abids, Hyderabad.

The Account OFficer, 0/o E.E.Postal Unit Division,

3rd Floor, Endowment Building, Tilak Raed, Abids,
Hyderabad = 1.

One copy to Mr. S.Rama Krishna Rao, Advocate, CAT., Hyd.
Gne copy to Mr. V.Bhimannma, Addl.CGSC., CAT., Hyd.

One copy to D.R.(A), CAT., Hyd.

Cne duplicate copy.
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